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2
Opening Balance (—)25.06 (+) 166
Closing Bal ince (—)40.57 (+) 9.42
Deficit on Revenue Account (=) 611 (=)20.35
Deficit (—)/Surplus (+) on
Capital Acount (=) 9.40 (+) 9.27
Overall Deficit (—)15.51 (=)11.08

PRS-,

14 24 brs.

MOTIONS RE : REPORTS OF COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED
TRIBE~ ; AND COMMIT-

TEE ON UNTOUCHA-
BILITY.—Cuntd

MR. DEPUTY SPEAKER : Shri Oraon.

SHRI TULSIDAS JADHAV : (Bara-
mati) : May I request you to give two
minutes to Shri Nane Ramachandra Patil 7

MR. DEPUTY-SPEAKER : For what 7
You can raise a point of order, if you want,
at this stage. We are considering the
Report of the Commussioner for Scheduled
Castes and Scheduled Tribes. This will et
up a very unhealthy precedent.

It you think t"ere is something which is
not in order, you can raise a point of order.
How can you get up now and make a speech
on something clse ?

SHRI RANDHIR SINGH (Rohtak) :
He will speak in Marathi for two minutes ;
please allow him.

MR. DEPUTY-SPEAKER : I am not
trying to chuck him out. He can take
another opportunity, It is a very wrong
thing for the procedure of the House We
are now considering something and 1 have
already called a Member to speak. It he
wan!s to say something on some other
matter, he may kindly take an appropriate
opportunity.

SHRI R. K. BIRLA (Jhunjhunu) : On
@ point of order. With all my great regards
to you, may I know whether ti.e appropriate
time would be after the hon. Member
completes his speech.

MR. DEPUTY-SPEAKER : Ifitis not
on the same subject, there will be some other
appropriate time.

SHRI KARTIK ORAON (Lohardaga) :
In the first place 1 should like to welcome
Shri Hanumanthaiya as Minister of Law and
Social Welfare...(/nrerruptions) 1If 1 may
say so the Prime Minister deserves to be
copgratulated on  his appointment as
Minister. 1 am saying so because Mr.
Hanumanthaiya as Chief Minister of Mysore
did something from which we can conclude
that he really cares for the Scheduled Castes
and Tribes people.

SHRI PILOO MODY :
welcome Mr. Jaganatha Rao.

1 want to

SHRI KARTIK ORAON : 1 welcome
both of them ; but he was already there in
the Ministry.

I will tell you that when he was Chief
Minister, he wanted to appoint to the
judiciary Scheduled Castes and Tribes
people. He picked up a young lawyer of
five years’ sianding at the bar and appointed
him as a district judge. Now he is a High
Court Judge and very soon he will become
a Supreme Court Judge. From that point of
view ws can expect a lot from him and he
hope and trust with that his ioclusion in
the Minist-y as a Minister of Social Wellare
a new chapler will begin for these people.

In advanced countries the categories of
persons who get social welfare care are the
young, old, physically and mentally handi-
capped, juvenile duliquents, blind and iofirm,
cic. Unfortunately for our country there
are other categories of people who canoot
look after themselves. They are socially,
educationally and economically bandicapped ;
they are the Scheduled Castes and Scheduled
Tribes in our Coostitution. No matter who

*Tle minus opening balance of Rs. 25..6 crores, according to the es'imates presented
in March, 1970, has turned out to be a credit balance of Rs. 1,66 crores (provisional) due to
postponement of some Central Loans and intcrest charges.
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the Minister is, it is 2 sad commentary that
after twenty years of Independence and
many roaring camps of wellare, in Orissa
today a tribe called gond is living naked,
without clothes.

So they are not hoping for any solution.
They would not accept any clothes ; not
because they do not want it, but because
they know that this is only a remporary
measure and not & permanent :olunon, In
Nagaland today, even no . people are naked ;
they are running naked. 1 may el you,
you may be happy, gentlemen, but then
today, there is so much ol ac'ion and inter-
action between 1he Hindus and Muslims
and the Schedu'ed Custes and Scheduled
Tribes ; this phenmenon act.on and inter-
action—is not a healthy sign. | would ask
why 7 Because there is a lack of national
approach, a lazk of undersianding of the
problem. a lack of proper sci:se and sym-
plthy and understandine on the part of our
Hindus and Muslims and the other advanced
communities,

So far as social welfare is concerned, 1
may not be wrong if I say that we are living
in & make belicve wor'ld. We wunt a  social
change and that social change 1s a desidara-
tum for the country, and that cannot come
unless there is eyual opportunity for the
people of all sections, irrespective of caste,
creed or religion, or whatever you may

call it.
Today, what is happening 7 Believe me
to be honest. The more advan.ed communi-

ties are taking the lion's share and the less
advanced communitics are getting nothing.
But nobody bothers. If 1 am not wrong,
the Goveroment is fol'owing & policy of
“developing t!e developed and neglecting
the neglecied™,

In America, ther. is 8 crime called the
the white callar crime.  What 1s that crime ?
That crime is a crime which escupes all
sorts of punis' ment. It is sometimes in a
semse of a breach of establi-hed crimingl
law. but the criminals go scot-free, as they
are rich and powcriul.  So, they can bribe
the police or even sometimes the judges, or
bring political rresure 1o Lear on the
authorities to secure their imicunity.  This
is what is happening today in respect of the
Scheduled Castes and Scheduled Tribes. We
mnst have a national approach 1o solve this

s
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So far us the Schedulsd Castes and
Schedu'ed Tribes are concerned, there are
0 many things in the minds of so many
peorle, all of you. If we look to the
reservicion in the ssrvices what is the cone
cept of ueservarion ?  There is reservation
for Schedu'ed Casies and Schedulzd Thibes.
The advertisement  says “If no  suitable
candidates is avilak'e, the po:t wil be
treved  as  unceserved” and a  blooming
person from somewhe e will be posted to
'l up the jcb.  Does that jusifv the pro-
vision of reservarion 7 They cin  always
prove that no suicab'e candidate availahle
pi-ing their own reasons Theiefore that
tvpe of provision is wrong.  That reflects
the mala fiie iriention of the suthor ties ;
and that sort of provis en must ke removed
il vou rea'ly wunt to lielp the backward
people,  1f you do not want it, 1¢t them
sink or shrun, but +f y u reaily mean to help
them, do ‘t.

When we say that 18 per cent is recerved,
end If in a particulur yca they take only
five per cent, in the b:xt year it should
becoma 13% plus 189, which is 317,  Then
egain, il another 10 per cent of ports s
filled up, 21% will sl reman, and so it
becomes 21% plus 189 for the next vear.
It goes on like tha:. They will realise what
is the amount of work that has to be done.

Again I would like to say this. It has
rightly been pointed out by Shrimati
Tarkeshwari Sinha yesterday, Take aiticle
355, It says :

“The clitms of the members of the
Scheduled Castes and the Scheduled
Tribes shall be taken into consideration,
consistently with the maintenance of
efficiency of adminstration, in the making
of appointments to services and posts
in coanection with the affairs of the
Union or of a State.™

Thev can alwavs =av that the appointment
is not consistent with the maintenance of
efficiency of Administiration when it 15 a
question  of appointment of a Scheduled
Caste or 8 Scheduled Tribe cendidate |
can *¢ll you the:e are a lot of Schaduled
Caste and Scheduled Trikes pecple who are
cither not given promotion or are kicked
out. Therefore, 1 would like to suggem
o Mr. Rao that the confidential reporis of
the Scheduled Caste and Scheduled Tribe
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village, Rohtak tehsll and district in Haryana,
Now these wells are under the Control of
so.ne five zamindars—Shri Faieh Singh Balya
Dhaniram, Shri Moji Ba'dya Jag:am, Shri
Badlu Balya Gabad, Shri Chandgi Balya
Nanek and Shri Sebu Balya Maodi.  So, the
villagers now say that they are going to
degrab those wells. How could we criticise
that action of the villagers.

Then 1 will come to Andaman and
Nicobar Islands, 1 do not know whether
you wanot to follow a uniform policy for the
whole of India or different policies in
different parts, If the Scheduled Custes
from any part of India go to Andamans,
they are not recognised as Schedulcd Castes
there The  Elayaperumal Committee
Report says that they should be included as
Scheduled Castes in Andamans. I do not
know what is the reaction of the Govein-
ment. The Elayaperumal Commitiee says
at page 378 of the report :

“The total population of the Islands
is 63,548 eccording to the 1.61 census.
No castes are declared as Scheduled
Castes there. There are about 200
scavengers in Port Blair. Out of 2,800
families of refugees from East Pakis'an
we are told in the Is'ands, 2,300 families
were declared as Scheduled Tribes in
East Pakistan. A'l the scavenpers are
from the mainland, mostly from Andhra
Pradesh, Tamilnad, Bihar and UP.
States. They bulong to those castes
which were declared to be Scheduled
Castes in their respective States.”

I wish the Goveroment will follow a uniform
policy.

Now, what is the definition of an Anglo-
Indian 7 Anglo-Indian means a person
whose father or any of the male proge..itors
is or was of European descent and who is
not a native of India. In the caseof B
Tribe even if one of the parents is an
American or European, the progeny will
continue to be a tribe. It is this kind of
discrimination which vpsets us and it creates
unhealthy precedents,

There are many cases where the Anglo-
Indians are contesting from reserved coosti-
tuencies and they are not being questioned.
Then what do you mean by reservation ?
If a section of the people are not represented
by the right type of represcatatives, then it
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is oot a representation at all. From a
tribal reserved constituency a non-tribal
Christian was elected because he was given
a ticket by the ersiwhile Jharkhand leader
the lite Shri Jaipal Singh. An Anglo-
Indian of Nagpur named Shri Alexander
Henry Bestrwitch was elected to West
Bengal Legislative Assembly from Madaribat
Assembly Constituency reserved  for
Scheduled Tribes. There is vonfussd Jeader-
ship. That is the sort of leadership.

Then, coming to customary law, the
Tribrs by definition are endogamous, that
is. marrving within the Tribe, and anybody
who marries outside the Tribe ; supposed

to ke ex-communicated. But this is not
followed. Pandit Jawahar Lal WNehru said
“We should help the Tribal people to

develop along the lines of their own tradi-
tion and genius, learning not to despise
their past but building upon it  Are we
roing to follow this advice for the healthy
development of the Tribals ?

It is very mice that under the Sixth
Schedule the Autonomous Districts of Assam
came into existence It is very good that
they have got the maximum autonomy. But
1 want to atk the Government why Tribes
in wother parts of India w:'re not given
auto..omous districts. We must have auto-
pomous districts everywhere, The popula-
tion of Tribes is 6 lakhs in Madhya Poadesh,
42 lakbs in Bihar, 42 lakhs in Orissa ; no-
where sit is less than 20 lakhs. These sorts
of exceptions must be renoved if vou really
want the Scheduled Tribes to develop.

About the leadership of Tribes, 1 must
say this. Here is Shri G. G. Swell for
whom 1 have got high regards. He fought
for the people of that area, which he
represents. He took the lcadeiship, got the job
done and then left. But what is the leader-
ship in other arcas of the other Tribal
people ? Leaders were just bargaining with
this party and that party and sold 1the
Tribes like c:mmercial communities. There
is no Tribal leadership in other parts of

India. The leaders must honestly and
sincerely lead the people. It may be in
their interest to be our leader but how

shouid it be ours to be their followers if
they dv Dot look to our inierests 7

Then, here is a booklet, Caristians in
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Indig. Here you will find that Frank
Anthony is there—I am not biased ; 1 am
just saying who are there - the Aoglo-Indians
are there;, Violet Alva is there; A. M. Thomas
is there ; Ruthnaswamy is there ; Air Viee-
Marshal Pinto is there and then P Shilu Ao
is there who is supposed 10 be the leader

of the Tribes. Whv is he vot trying 1o
associate  himsclf with ths Tribes of the
whole of India? 1 have got an objection
to that., Why are they deifting away fiom
ti.e position of beine Tribesmen if thev claim
the leadership of the Tribs 7 It they are
Tribes:nen, they must help the Tribes and
he identified s Tribes. The leaders have
not done that,  § am soiry o peint this
out,

Then, 1 will say about the wndemocratic
and unsccular use of Government fund:
Qurs is 4 secular Siate and no particular
religious group should be piven special pre-

ference. But this is what the Christians of
India, by Frederick V. Moore, S0 ).
savs :

“Tle grant-in-aid system, peculiar to
India, is partly respensible for the preat
number of Catholic s«chools ina com-
munity of 6% miilion of Catholics
Under this system the Edvcation De-
partment of each Siate and the Central
Government give grants both for build-
ings and rccurrent expenditure to any
den=minationally adminisicred wehoul or
college, provided it is open tv all who
seek admission. It is interesting to no‘e
that the Government, once it has grant-
ed reengnition to an aided institution,
does not interferc in its internal admioi-
stration or in the organisational sct up,
In tl:e United States of America* ~

not a secular State—-—

“no Gowvernment aid is granted to
denominational schools. Even in Eng-
land, Catholics had to struggle to kave
their right to Government assistance in
educational matters recognised.””

I am not saying why these people are
getting these grants-in-aid but the concern
of the Government should be see that cach
section of the Tribss or Casles is helped in
a manner so as to have equal intensity of
education in all communities. Because ths
Muslims or the Sikhs or the Hindus are not
able to float a number of schools, they are
pot in a positivn (0 ger sizeable grant,

M.s.)
Therefore, this type of distribution of grants,
1 consider, is highly improper. If 1 had
time, I could go into further details.

As regards grants to missionary schools,
this is what happens, I have no bias agalnst
them. Every teacher in these missionary
schools :ets Rs. 120 out of which Rs, 105
is paid by the Government and Rs. 15 18
paid by the mission, I they can pay Rs, 105,
why can't they pay another Rs. 15 also and
take them over ? 1 am not objecting to
their being piven that grant What I am
trying 1o say is that the system should be such
that every section of Scheduled Caste and
Scheduled Tribe must get its due share in
the Government grant.

Then, these missionary schools charge
money from tribal students by way of build-
ing fund. They also ask Government to
reimburse them for loss of f.e. So, they take
morey from the Government also and they
take from tribal students. 1 think, this sort
of a distribution system is rather injurious
for the growth of the country because funds
are limited and you cannot have so much
money [ar n.isuse is so many types of
schemes.

Again, there are mauy elsrgymen and
nuns who are given training for the purpose
of proselytisation and they are concuriently
admitted in colleges as  students  They do
not get anything from the mission. They get
cnly subsistence allowance. What they do
is that they sign in the register for schola-
ships and the entire mobey goes to the
mission. No public fund can be misappro-
priated for the purpose or for the furtherence
of a particular religion.  This hits verv hard
Article 27 of the Constitution,

1 say, those who talk against commu-
nalism are more communal-minded. This
is one point where we find ourselves at the
cross-roads.  We should devise some ways
and means by which secularism will have s
real meaning and purpose. What is the
purpose of secularism 7 It is to help live in
harmony with all persons belonging to
different religions. Every religion must
have a sense of co-exisience and a sense of
tolerance of all other religions, But that is
not happening. Those who have more
means at their disposal try to further the
cause of their particular religion, No public
fund should be given for furtherance of
any particular religion, That is my sub-
mission,
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Coming to social welfare, that is a
matter which requires the sympathy of all
the advanced classes of people. The rich
must look forward 1o give all help w the
poor. the Scheduled Castes and Scheduled
Tribes people, and the doan-trodden. The
poor must look forward with fully to the
rich There must be a sense of vo.-uperation.
Without this seose of co-operation, you can-
not do social welfare work. A feeling has
developed amongst advanced classes of
peop'e, Hindu, Muslini and other people,
who do not agree saying, **You cannot give
scho'arships for long.”" There is a sense of,
1 should say, disaffection towards the
Scheduled Castes and Scheduled Tribes
people. When students bzlonging to Schedu-
led Castes and Scheduled Tribes go to the

clerk to collect their scholarships, he
saye :
@ gIFIT & qA0T F, 7z @I
& &y ome go #0”

1 do not blame them This is the feel.
ing. I ask : Wiy isit that we have not
been able to create the conditions wherc
everybody will have sympathy fov the poor
and where everybody will feel that he has a
duty to care for the less advanced seciions
of the people? I would say that there
should be a backward classes welfare fund.
I am told by some of my friends that in
Punjab some time back a fund called the
Harijan Kalyan Fund had been created and
a sum of Rs. 2.86 crores has been collected
And then Rs. 1.14 crores was added from
the State That makes Rs, 5 crores and the
Centre was supposed to give another Rs. 5
crores. If an appeal to made to the whole
of India that here is a national problem, it
will be looked after. I think we can then
definitely without any difficulty collect
Rs. 150 crores from the whole of India.
‘That also will prove to some cxtent how far
the advanced sections of the community are
interested in the welfare of the weaker
sections of the people. So we can gei an-
other Rs. 150 crores from the Centre. So
it will come to Rs. 300 crores for the wel-
fare of the Scheduled Castes and Schzduled
Tribes, This is a suggestion 10 the hon.
Minister and if he can do something about
it, it will go long way in helping the
Scheduled Castes and Scheduled Tribes,
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We have got one Bill pending— Scheduled
Castes and  Scheduled Tiibes Orders
(Amendment) Bill 1967, It was referred to a
Joint Committee. It has submitted its report
and introduced in the House. But it is
hanging in balance. Should we have to
shout in the House to get that Bill brought
up for dicussion 7 It is very important
that this Bill is brought because there were
some castes und tribes who were wrongfully
included. Some were wrongfully excluded.
We want ¢very caste and tribe to be includ-
ed in thut. In this connection I would like
1o puint out to vou certain facts.

MR. DEPUTY-SPEAKER : At 3 p.m.
we have to swilch on to Private Memnbers’
business.  Will the hon. Member conclude
Now ?

SHRI KARTIK ORAON : Here I will
say one thing. It nas become a fancy for
mzpy people to become Scheduled Castes
and Scheduled Tribes. 1 will bring to your
knowledpe a case where a Scheduled Caste
man could not justify his claim as 8 member
of the Scheduled Caste. So finally he was
pushed out to the Scheduled Tribe, 1 want
to know whecther in t e morning one can
become a Scheduled Caste and the afternoon
he can become a Schedaled Tribe, This sort
of approach must he discarded, condemned
and criticised.

MNow take Arts. 34] and 34!, According
to the definition in the Constitution a
Schedu'ed Trihe can become a member of
the Scheduled Ceste but a Scheduled Caste
member can never become a member of the
Scheduled Tribe,  So this must be kept in
mind. It is in the definition. In the case of
tribes and tribes communities there is no
room for Scheduled Castes, There is no
such thing like a Scheduled Caste bsing
equal to wuntouchability plus tr:bal charac-
teristics and if the untouchability goes out,
Scbeduled Castes remain Scheduled Tribes.
That is not the case. Therefore, such
attempts should be stopped. 1t is a very un-
healthy sign.

Finally I would like to say one thing.
11 I were the Social Wellare Minister, T will
cancel all other schemes and concentrate all
the funds on ed ion Ed ion is the
greatest weapon that can biing about national
integration in the country, I will tell yoy
why,
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AN HON. MEMBER : What kind of
eduecation you want ?

SHRI KARTIK ORAON: whatever
kind of education you can afford. It has
been the movirg firce. I is the edu.ated
men who have cui‘ed the destiny of the
nation. What is true of a nation is also true
of a commun‘ty. Educated men are like bus
drivers who car s:it higher up and look
farther. Unless you give enough opporiu-
nities to the S-hedu'rd Castes and Scheduled
Tribes in rroporton to their population,
there cannot be uniform intensity of edu-
cation.

Finally, T wonid like to say one thing.
A society, as Dr. Rejendr. Prasad said,
always grows under the inspitation of its
own men. That aprles hoe albo. I vou
canpot educuate *' » iibat e ople, 0f you can
not educate the Scheduled Cusles preople, you
cannot think of national integrition, It is
a type of planning wiich may be called
shooting withcut aim  Yeu should educate
them, emplov them and piotect  their
land. You should g.ve them land T ken you
should leave them to sink and swim. This
is the thing that we have to do.

15.00 brs.

Another point. If you really want to
do justice to the Social Welfare Ministry or
for that matter to the Scheduled Castes and
Scheduled Tribes vou must creale a separate
Ministry.  You should not take it as a part-
time job : it is a full.time job. Therefore 1
would request the Minister to hestow serious
consideration to the welfare of these people
and that he should pur up a propo:al for a
separate Ministry for the Scheduled Castes
and Scheduled Tribes people ard if possible,
to other Backward Classcs. Thank you

MR. DEPUTY-SPEAKER : Refore we
take up Private Members’ Rusiness, a large
number of Hon. Member—including Mr.
Yadav - have & special reguest that I may
give two minu'es to Mr. N R. Patil.  The
Hon. nember has been in this House for
long ; he has not spoken even once.  So, if
you agree, without sta-ting any preccdent, |
will request him to speak.

Ms.)
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nrrzarer & fasm & fag gozamer
fasra afraz =1 g gar 3 zan
mazrT, gz aaqr gy sfasrfear
F ig-Arg fAOdT q@ @arest & of
Afswa wroa A wqEAT FrArTg #
A arfgn, o sua @ fed ) &fed
oY AEITSZ ATAT & FE  ATEEIT
Aargi 7 wfesd a7 A oy opy A
zaryAT T =g, v 9w o giawr
&t 213z e wusnE S8 fogR
g fram & fam g 2

gEATHINE QIEATET & Hew H aEr
gar 1 agi T giferea § aar Ao
o @fafoan o &, Fra® fao fafazd
#t gg e A g o wet gl
orr AT 3T R & favr ggeEsT ¥
et Hfafrar g7 @z &1 gan el
<z &) TA A7 At 41 aAA ¥ @
gn wfsrd wraw  gosaer Gy feew
gu fawi & geariarf # @ wifgg

**The Original speech was delivered in

Masathi.



29 Bills Introduced

[=7t are To mfzw]
o ®T WX F TW FIAT T EqT-
qAT FA ¥ WU G FY 747 FIH
arfgy, ¥ & wiw war §

15.' 5 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 74 and insertjon
of new aiticles 74A, 748, ctc.)

SHRI HARDAYAL DEVGUN (East
Delhi) : I beg to move for leave to introduce
a Bill further 1o umend the Constitution of
India.

MR. DEPUTY-SPEAKER
tion is :
“That leave be granted to introduce a
Bill further to amend the Constitution
of India.

The motlon wos cdopted

+ The gues

SHRI HARDAYAL DEVGUN :1

introduce the Bill,

CONSTITUTION (AMENDMENT)
BILL*

( Insertion of new articles 234, 238
and 23C)

SHRI HARDAYAL DAVGUN ;I beg
to move for leave to introduce a Bill further
to amend the Constitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion is ¢
“'That leave be granted to introduce

a Bill further to amend the Constiiution
of India."”

The motton was adopted.

SHRI HARDAYAL DEVGUN : |

introduce the Bill,
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CONSTITUTION (AMENDMENT)
BILL*

(Substitution of article 370)

SHRI HARDAYAL DEVGUN : 1 beg
to move for leave to introduce a Bill further
to amend the Constitution of India.

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill further to amend the Constitution
of Tndia ™

The ques-

The motion was adopted.

SHRI HARDAYAL DEVGUN : 1

introduce the Bill.

CONSTITUTION (AMENDMENT)
RILL Cynrd.

‘Amendmcnt of miticles 330 and 332)
MR. DEFUTY.-SPEAKER : The House
will now take ©p fursher  consideration of

the following motion meved by Shei Suraj
Bhan on the 31st July, i970 :—

“That the Bill further to amend the
Constitution of India be taken into
consideration.”

Shri Molahu Prasad was on his feet on
the Jast occasion. He is to resume his
speech todav, but  the hon, Member is
absent.

ot segw adt TR (JFAIE) 0 F9I-
=79 Wared gzi Byga 313 Snsdtas aw
A oA =Wy m@AEFar W1 Ay BrERT %
foad wré @37 & I¥%r agar aEr 2 fa s
g#r wifaa 7y mifzz 28 wfaw g0
HiTEAT AT FLA T Frar 3@ 90 0
gaFT wgar 73§ fF yzAl & wgrAn
aie) S 7§17 3% N 9z wfw gw-
weg Y § g fprg wigdl olx agAl &
aaswg ga A fa=f {5 ag g fag
@@ ave gfaar §1 wieRr YT Qe

*Published in the Gazeite of India Extraordinary Part II, Section 2, dated 14.8.70.



